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SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL). 198S-86 

[En,lish] 

MR. DEPUTY SPEAKER : We will 
now go to tho next item No. l 0 reprdioa 
Supplementary Demands for Grants 
(General). Motion moved : 

'•That the respective supplementary 
sums not exceedin1 the amounts 
on Revenue Account and Capital 
Account shown in the third 
column of the Order Paper be 

aranted to the President out of 
the Consolidated Fund of India 
to defray tho chat•ea that will 
come in course of paymeo t during 
the year endin1 3 I at day or 
March, 1985 in respect or tbe 
followin8 demands eotered in the 
second column thereof ... 

"Demands Noa. 4, s. 9, 11, 12, 2s. 
30, 31, 35, 39, 41. 44, 49, S2, 
SB, 70, 80, 83, 84. 90. 92 and 
99." 

Supplementary D'mands for Grants (General) J 985-86 submlt"d to th. Vote of Lok Sabha 

No. of 
Demand 

Name of Demand Amount of Demand for Grant 
submitted to the Vote of tbc 

House 

I 2 3 

·-----·------· - ----
Revenue 
Rs. 

MINISTRY OF AGRICULTURE AND RURAL DEVELOPMENT 

4-Animal Husbandry and Diary Development S.57,00,000 

&-Department of Rural Development 12J,S4,71.000 

MINISTRY OF CHEMICALS AND FERTILIZERS 

9-Ministry of Chemicals and Fertilizers 

MINISTRY OF COMMERCE AND SUPPLY 

11-Foreian Trade and Export Production 

12-Texlileti. Handloom and Haodicrafta 

MINISTRY OF EDUCATION 

2S-.Bdacatioo 

MINISTRY OF FINANCE 

30-Cuatorm 

31 -Union EllcilO Duties 

2.00,00,000 

10.10,000 

110.06, 7S,OOO 

6,00,00,000 

12.so.00,000 

Capital 
Ra. 

3,4S.80,000 

45,oo.oo,ooo 

... 

35-Cuncncy. Coin••• and Mint 55,38,00,000 

39-0ther &pcnditure of tho Miniatry of Finance 1,000 400,00,00,000 
~ ~~ ~~~~~~~~ ~~~~ ~~~ ~~~~~
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I 2 3 

Revenue R•. Capilal R1. 

MINISTRY OF FOOD AND CIVIL SUPPLIES 

41-Departmcnt of food 2so,oo,oo.ooo 

MINISTRY OP HEALTH AND FAMILY WELFARE 

44-Mcdical and Public Hoahb 3 .00,00.000 

MINISTRY OF HOME AFFAIRS 

4 t~ Administrative aod General Services 12,00,000 

52-Delhi s,00,00.000 15.oo.oo.ooo 

MINISTRY OF INDUSTRY AND COMPANY AFFAIRS 

S 8. Iadustl'ies 21.so.00,000 

MINISTRY OF PETROLEUM 

70-Ministry of Potroleum I 9,00,00.000 10,00,00,000 

MINISTRY OP SHIPPING AND TRANSPORT 

80-Pol'ts, Liabthou9CS and Sbippina 1.00.00.000 

MINISTRY OF STEEL, MINES AND COAL 

83-Departmeot of Steel 300,00,00.000 

84-Departmcot of Mines 1,00() ~ 

MINISTRY OP WORKS AND HOUSING 

90-Public Works 1,000 

'92-Houiiaa and Urbaa Development 1s,oo.01.ooo 

DEPARTMENT OP BLBCTRONICS 

99-DepartmeDt of Bloctrooica 2, 12.16.000 2,4 7 ,00.000 
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SHRI C. MADHAV REDDI Adila. 
bad) ;  Tbe first batch of the Supple
mentary Demands is before the House. 
It is within thiee months that these De
mands amounting to Rs.  3,873 have 
been brought before the House though 
most of it is on Capital Account.  1 wel
come some of the proposals, particularly 
the increase in capital  outlay on the 
public sector projects,  but 1 feel that 
with only Rs. 300 crores which were 
allotted to the Visakhapatnam Steel Plan, 
it will not be possible lo take up all the 
schemes which have been initiated this 
year.  It may require another Rs. 300 
crores to complete the target.

15.56 hrs.

[Shri ainul Basher in the Chair]

Similarly, I find that Rs. 290 crores have 
been allotted to the Bharat Aluminium 
Company but 1 hope something more will 
be allotted to this  company which is 
taking up tbe alumina project at Visakha- 
patnam.  It is long time ago that a pro
ject report was prepared by the Soviet ex 
perts and it was thought that very soon 
the project will be sanctioned, but even 
though the project report is there for the 
last six years, the overrmsnt has not 
taken any action so far and it is said that 
negotiations are still going on with the 
Soviet experts and the Soviet Government.

 ̂Coming to the question of overdrafts,
I find that about Rs. 1628 crores have 
been provided as the medium-term loans 
to States into which the overdrafts of the 
States  were converted last month.  1 
welcome this because it has reduced the 
burden of the State exchequers.  Ninety 
per cent of these overdrafts of Rs. 1628̂ 
as they stood on the 28th of January, 
1985, have been converted into medium, 
term loans at 8 per cent rate of interest. 
It is certainly a good relief because the 
States were paying about 13 per cent 
interest on the overdrafts.

Similarly, 1 tjnd that there is an in
crease of Rs. 400 crores on the ways 
and means advances. With this, the total 
outlay on the ways and means advances 
will go up to Rs. 1,200 crores.  Origi
nally it was Rs. 800 crores in the Budget

for Grants General),  428
1985.86

and with this amount of Rs. 400 crores, 
it will go up to Rs 1̂200 crores.  But 
1 feel that since you have stopped the 
overdrafts and given instructions to the 
Reserve Bank of India not to honour 
any cheques if there are no  balances 
in the accounts of the State Governments, 
it would be very difficult for the States 
sometimes to meet the necessary expendi
ture unless the States get adequate ways 
and means advances sanctioned.  Some
times they get the revenues accepts only in 
certain months and these receipts are 
not enough to meet the payments these 
ways  snd  means  advances are  not 
for a long period, they aie for short 
periods of 1 5 days or one month.  But 
all the same, these are available for the 
States when thtre  is need  for cash. 
Today we have about Rs. 800 crores as 
ways and means advances sanctioned to 
the States.  Andhra  Pradesh  has got 
Rs. 60 crores as ways and means ad
vance. I want that this should be further 
stepped up so that there will be no diffi
culty for the Stales in meeting cash com
mitments.  Once this facility of over
drafts has been withdrawn, it becomes 
necessary on the part of  the Central 
Government to provide additional ways 
and means advances to the States.

16.00 hrs.

I feel that ways and means advance 
or the overdraft is not different from the 
deficit financing.  While the Centre has 
got the privilege of resorting to deficit 
financing, the States have no such facility 
and they have to depend on these over
drafts.  According to the March Budget, 
it was estimated that we will have a 
deficit financing of  Rs. 3,349 crores. 
But with these Supplementary Demands 
this may go up to about Rs. 6,225 crores. 
There may be certain receipts and there 
may also be certain recoveries.  If that is 
taken into account, the net expenditure on 
these grants will  be of the order of 
Rs, 2,876 crores.  And how are you go
ing to get this amount 7  There are only 
three ways either you have to increase 
taxes or you have to raise additional loans. 
And if both of these arc not possible, the 
third alternative is to resort to deficit 
financing. I do not want to dwell much 
on this point because much off the cxpon-



has not come forward so far with a 
draft Bill for the purpose.
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diture is on the Capital Account and I 
support this, but there are certain things 
which we have to look into while ana
lysing these demands which have been 
placed bofore the House,

The House is aware that the Seventh 
Plan has not been finalised.  The States 
have been told that they will have to raise 
additional resources.  It is very difficult 
for the States to do it.  In this connec
tion I am reminded o* a proposal before 
the Central Government regarding the 
impositon of consignment tax.  As the 
House is aware, the States have been 
complaining for a very long time for an 
enactment in its  favour. The Planning 
Commission and the Law Commission 
have recommended that such a tax should 
be imposed.  And for this purpose the 
Constitution was also amended in 198 2 
by way of 46th Amendment which en
abled the Central Government to bring 
forward a legislation for the purpose. 
For the last two years Government has 
been considering this, but no Icgislauon 
has been brought forward  before the 
House.

In this Connection, 1 would also like 
tc point out th It this has become neces
sary because of certain large scale evasion 
of State sales-tax, which is the  only 
major tax of the  State Governments. 
These evasions used to take place in the 
name of consignment and the  people 
instead of paying tax send consignments 
and effected sale outside the borders of 
the State,  They take the goods outside 
the State as consignment.  They have 
bogus depot established in other States 
and they effect their sale there.  This fact 
was brought to the notice of the Central 
Government again  and  again by the 
State Chief Ministers.  A Conference of 
the State Chief Ministers set up a com
mittee to go into this question anJ the 
Committee  recommended  that  there 
should be a four per cent consignment 
tax imposed ; and for this purpose a Bill 
should be brought before the Parliament. 
But it is a pity that in spite of so many 
recommendations and so much of need 
for additional resources for  the State 
Governments to take up their Seventh 
Five-Year Plan, the Government of India

PROF. N.G.  RANGA :  Has the
National Development Council agreed 

SHRl C. MADHAV REDDI :  Yes.
National Development  Council  earlier 
agreed in principle.  But if you have to 
place all the details of the Bill before the 
council, certainly 1 should say that you 
should call the National  Development 
Council and place these before it.  But 
the point is that in principle this was 
agreed to by the National Development 
Council, the Planning Commissi on and 
by the Law Commission.  So, there is 
no hitch at all except pressure on the 
Central Government, I can understand 
the pressure from the traders because 
it is they who evade this tax.  But the 
question is why should you yield to the 
pressures of the traders   After all the 
Bill is to be brought forward only to see 
that such evasion shouli not take place. 
Why should they be yielding to such pres
sures   I know that several people are 
coming and meeting the Finance Minister 
and Prime Minister and patting pressure 
that this should not be brought forward, 
this is a retrograde Bill, and all that. 
That is all bunkum. We all know that it is 
an important measure. The States are los
ing Rs. 1200 to Rs. 1500 crores on ac. 
count of tiis thing. They will be benefiting 
by this ; particularly my State is going to 
be benefited immediately to the extent of 
about Rs. 150 crores which we are Icsing 
now, because of the evasion of sales tax. 
There should be no delay in bringing 
forward this Bill and this will go a long 
way in meeting the resources required. 
The Government have stopped the over
drafts and there is a resource-crunch. 
So, I urge upon the Government not to 
further delay the Bill.

In this connection, I wish to congratu
late the hon. Finance Minister for an
nouncing a few days ago the scheme 
of- Workers purchasing shares.  It is 
called the Stock Option Scheme to the 
workers. 1 have gone through the Scheme 
which was laid on the Table  of the 
House.  1 was very much disappointed. 
Sir, a solemn promise, was made on the
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[Sbri c. Madbav Reddi) 
floor of the H ouse by the Finance Minister 
while praeotio1 the Budaet. that such a 
scheme beoe6tio1 workers would be im-
mediately taken up. But I find that the 
scheme is aoioa to aive some maraioal 
benefit to the workers only after 5 years. 
It is not a scheme at all. We tbouaht 
that he is aoio1 to introduce a scheme 
for the workers• participation in the 
maoaaem.mt and also in tha capital struc-
ture. But we find that this scheme is 
lifeless ; it baa no aiaoificance whatso-
ever because for 5 years, the workers 
will 10 on paying some contributions 
which will be credited in the name of 
the workers ; and at the cod of 5 years 
this amount will be transferred to the 
share capital account and he will be 
allotted the aharea. Now. this type of 
scheme is no aood.  I would urge upon 
the Government to think seriously of the 
workers' participation not only to the 
capital structure but also io the manage-
ment. The whole objective is that, by 
allottioa of t nesc shares, the workers will 
work hard ; they will have iot r~t io the 
oraanisatioo; they will not resort to 
strikes uoneceasarily ; and that efficiency 
and productivity will increase. But we 
find that this scheme which has been 
presented before us takes away all that 
spirit with which this scheme was brought 
(orward. 

.. .._lo this connection I would like to briog 
to the notice of the H ouse that there has 
been a lot of criticism about the Centrally 
apoosored schemes. I fiod io this Sup-
plomeatary Demands for Grants that a 
lot M amount is being provided again 
te tM NREP, RLEGP and so on 
and so forth. There has been a criti-
cism that these schemes which are not 
so much wanted in tbe S tate,, are beioa 
imp<>Nd on them aod beioa implemented 
because we fiod that lot or distortions 
have taken place durin1 the implementa-
tion of the schemes. There was criticism 
on the floor of this House that there 
should be a re-tbiolcio1 on this subject 
and no further funds should be provided 
10 these ~ s  Many States were 
opposina this type of scheme. Instead 
Of tboae IChcmoa beina impoacd upon 
them. the Statoa wadted that the• 

amounts should be transferred to them 
as block araots for other producti"WO 
purposes. 

I find from the Supplementary De-
mands for Graots that Do outlay ia 
made on the c apital account rcaardioa 
the several important projects which 
Aodhra Pradesh has taken up, Several 
of these projects arc pending aanct ion be-
fore· the Central Governmcot, such as. 
ttte Polavaram and Telugu Ganga pro-
jects. h~sc should have been mcludcd 
io addition to some other projects and 
some taken 1raot1 should have been pro-
vided, so that it does not become a 
New Service. With these words I 
conclude. 

[Translation) 

SHRI P. NAMGYAL (Ladakh) : Mr. 
Chairman, Sir. Demand No. 1 of the 
Supplementary Demands for araots, 
1 9 8 S is under coosidcratioo of this 
House. While supportio1 the demand 
p resented by boo. Minister. I would like 
to citprcss my views io respect of some 
demands for araots. You have prcseotcd 
O.:maods for Rs. 3 ,872.54 crorcs this 
year in respect of 26 departments. 
Out of this Rs. S6S.90 crores have 
been shown under the bead •Revenue• 
and Rs. 3,306.56 crore• under the 
bead •capital Accounts•. Rs. 1 ,628 
crores h ave been earmarked to clear 
the overdrafts resorted to by the States. 
My boo. friend Mr. Reddy has 
supported it and I also support it. I feel 
that the S 1ates arc facioa fioaocial 
difficulties. All these d ifficulties will 
cod provided they utilise the amouot 
properly and the Centre also c1crciscs 
proper mooitorina. The Centre should 
ensure that the State Goveromcots 
utilise the amount properly and do not 
rceort to overdrafts aaaio, It should 
not be that on the one haod they receive 
the amount from the Centre and OD the 
other they resort to overdrafts. The 
Centre has to keep an eye on ir. ID 
demand No. 250 Rs. 221 crores have 
been provided as plao outlay for 
education in Central Sector. It includes 
your various projects and ecMmcs. lo 
this connection I would like to dra• 
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your attention  towards Model  School 
Scheme about which  the Hon.  Prime 
Minister, Shri Rajiv Gandhi bad made 
an  announcement  recently.  Certain 
changes will have to brought about in 
the education system of our country. 
This scheme has been prepared keeping 
in view this announcement.  I support 
it and would like to say that if our 
education system is not  changed,  we 
shall not be able to march ahead.  The 
standard of education  in  particularly 
private institutions like  public  schools 
is very high.  It is very costly also. 
Only  big  officers,  industrialists  and 
capitalists can benefit  themselves from 
it.  The result is that all the high jobs 
such as I.A.S., l.P.S. and I.F S. and 
posts in public sector enterprises and 
private companies go to them only,  in 
this way the gap between the rich and 
the poor widens.  Government  should 
frame a policy under which the children 
of people living in rural  areas, tribal 
areas, hilly areas, etc.  may be benefited. 
They should get equal opportunities in 
the matter of these  high  posts.  I 
support the funds earmarked  for this 
purpose.

Similarly, you have provided a sum 
of Rs. 5 6.75  crores  for  introducing
computer literacy in schools.  It  is a 
welcome  step.   Our   Hon.  Prime 
Minister has stated that a shall enter 
the 21st century with  computer  and 
modern technology.  Computer  literacy 
will help in marching ahead.

I would like to bring to your notice 
a matter concerning educatiop  in our 
State.  According  to  my  information
the Farooq Abdullah Government had 
sent a proposal for effecting changes in 
N.C.E.R.T. text books.  He had made 
a recommendation in this  regard.  It
is understood that this Government has 
also approved the proposal, but we are 
Dot aware of it.  Such documents are 
kept top secret.  I would like to request 
Government to make such  documents
public so that the people  know  the
changes sought for.

We want that the books  approved at
national level should be the same for all

the States.   No special books should be
prescribed   for a particular  State.  1
demand that if there is something like 
this, it should be brought  before the 
House so  that one can know  what
changes have been sought for.

Some provision had been  made for 
Customs   and Union  Excise  Duty
Department.  This  amount  has  been 
earmarked to provide  incentives to  a 
person or officer, who does commendable 
job  in  unearthing   smuggling  and
hoarding activities or in seiing smuggled 
or hoarded goods,  I support it.

In this connection many hon. Friends 
had expressed their  views recently on 
a Bill to curb smuggling passed in the 
House.  I feel that smuggling activities 
are going on in full  swing  on  our 
borders  particularly  Indo-Nepal  and
Ladakh-Tibet borders  which  have  so 
far been neglected by you.  You should 
exercise greater vigilance in this regard.

It has come to our notice that goods 
are sumggled  from  Nepal  via  U.P.
border very easily and then these goods 
are sold or disposed of in big cities of the 
country.  You should keep a watch on 
it.  So far no smuggling activities on 
the borders in Ladakh  Sector came to 
our noticê but during the last about 
two years pashmina and wool, which  are 
the main raw. materials in Ladakh and 
which feed the handloom industry and 
shawl industry in  the entire  Kashmir 
Valley, axe being smuggled into Ladakh 
via Tibet border in large quantity. Their 
priccs have come down heavily because 
Pashmina and Wool  are being smuggled 
from Tibet border in  large  quantity. 
According to  our  information,  the 
Chinese forces have their own difficulties 
and with a view to solving them, they 
push there articles into our territory in 
exchange of  foodgrains  and  other 
articles from our country.  Government 
should pay attention towards this and 
take immediate steps to stop it because 
it is having adverse effect on the raw 
material available in our sector. Firstly, 
prices have come down and  secondly 
Stock of raw material has piled up here. 
Nobody is prepared purchase it  there
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because export of pashmina from Jammu 
aod Kasmir is legaly banned.

Shawl industry in Kulu and wool industry 
of Basouli in Jammu and woollen facro- 
ries and silk factories situated outside the 
State have been demanding that pashmini 
should cither be mixed with silk or wool 
to manufacture other items, but the State 
Government does  not  agree  to  this 
as they want to protect  their  own 
pashmina shawl  industry.  The  result 
is that pashmina producers are suffering 
losses.  I would like the Central Govern
ment to pay attention towards it.

You are going to  purchase  new 
machinery to set up a new factory in 
NOIDA to mint  coins and  for this 
purpose you have made some imports 
also.  It is a  right  step.  Something 
should be done as early as  possible as 
there is acute shortage of small currency 
notes and coins in the  market.  The 
shopkeepers  have stated issuing tokens 
in lieu of small coins which is wrong.
You must pay attention towards it and 
the shortage of coins and small notes 
should be removed.

Ninety per cent of the amount of Rs. 
1,628 crores has been earmarked  for 
conversion into medium term loans to 
States.  It has been opposed  by  my 
friend Shri  Madhav Reddy.  He has 
stated that N.R.E.P. Schemes are being 
imposed.  1 feel that either he is under 
some sort of misunderstanding or he says 
this because these schemes are closely 
related  to  the  20-point  programme.
He may, therefore, be  opposing these 
programmes to conceal  his opposition 
to 20-point programme.  In fact these 
schemes are meant for the welfare of 
the poor persons living in hilly, rural 
and tribal areas and not  for the big 
guns living in urban areas.  1 feel that 
it Is a good step.  The State Governments 
should be asked  to  submit  progress 
reports in respect pf utilisation of funds 
allocated  for  these  programmes  and 
shortcomings, if any, should be removed.

In ac*dition, you have provided some 
amount for upgradation and standardis-

ation of district administration as  per 
the recommendation  of  the  Eighth 
Finance  Commission.   By  way  of 
incentives every States  was  asked  to 
prepare some new schemes and projects 
on the basis of its past  performance 
as per the report of the Eighth Finance 
Commission.  My constituency  consists 
of two districts.  The administration of 
one district had sent   Rs.  1.94 crore
scheme.  Leh  District  administration 
had sent this scheme  to the  Central 
Government and the Central Governmen t 
had sanctioned it.  But the administration 
of other district  of  my  constituency 
did not send any proposal due to laxity. 
They proved to bj  inefficient  in this 
regard.  The result was that they  did 
not  get  anything.  But   when  Leh 
District was going to get some money, 
the State Government asked  the  two 
district administrations   to share  this
amount of Rs. 1.9 4 crores. Consequently 
the entire project of  Leh District was
jeopardied.  1 request Government to 
allocate some additional funds for the 
other district also.  If a  district  has 
shown some gODd performance because 
of which it got some more funds as an 
incentive, sharing those funds with the 
other district does not seem to be proper. 
They worked hard and prepared projects 
for future.   Its reaction will   not be
favourable  I request  you  to  advise
the State Government  to  compensate 
Kargil district out of its State Plan.  The 
amount given to one district should not 
be allowed to be shared by the other 
district.

In my constituency-Ladakh as 1 have 
already said, there are  two  districts. 
The  funds  received by them  are 90
per cent in  the form of grants and 10
per cent in the foim of  loans.  The 
planning Commission has issued standing 
instructions that the plan proposals of 
the  State  Government  for  Ladakh 
region  should to  sanctioneds in toto. 
Whenever the  State  Government  is 
compelled to effect some cuts  in the 
budget, no  cuts should be effected  in
respect of Leh and Kargil  districts of 
Laiakh region.  In spite of the directive 
being issued âain and again, the  State 
Government always violated the Centre s 
directive inth is regard.
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MR, CHAIRMAN :  Mr.  Namgyal,
you have already  taken  20  minutes. 
Please conclude  in 2 to 3   minutes.

SHRl P. NAMGYAL :  I an going
to conclude in 5 to 7 minutes. Whenever 
some cuts in the  Budget are  to be 
made in respect of the State, the State 
Government include our two districts to 
save the burden  of loan to  the extent
of 10 per cent.  I request you not to 
effect any cut in respect of backward 
areas.  Whatever has  been  sanctioned 
by the Planning Commission should  be 
maintained.

Besides. I would hke to say  that our 
projects and schemes at the end of Sixth 
Five Year Plan this year should have 
been shown non-plan  ones.  On  the 
commencement of Five Year Plan, they 
should have not been projected in Annual
Plan.  All the  plan schemes in the last
year of the Sixth Plan have been included 
in the plan.  They have not been trans
ferred to non-plan schemes as a result 
of which my constituency  is suffering 
loss of Rs. 5 crores.  There is no scope 
for us to undertake new schemes.  1 do 
not know about other States,  but this 
is the directive in respect of our State. It 
goes against your fiscal policy.  It should 
not be done like this.  The schemes in 
the last year of the Sixth Plan should 
have  been  transferred  as  non-Plan 
schemes for the benefit of the State and 
the two districts of my constituency.

In respect of matter regarding food 
supplies, I would like to urge that Food 
Corporation of India is giving subsidy 
to augment the storage capacity at each 
district  headquarter.  A proposal  for 
construction of storage godowns in my 
constituency has been under consideration, 
but the F.C.I. has not yet sanctioned 
the amount.  The result is that surplus 
food is lying in the open and it is 
getting  damaged.  You  should  pay 
attention towards it.

You have made a provision of Rs. 25 
crores for  building  infrastructure  for 
setting up industries in hilly and tribal 
^cas.  In this conoection* I would like

to submit to you that no big industries 
can be set up in hilly and tribal areas. 
Therefore, smaller factories like watch 
assembling factory,  T.V. and  Radio 
assembling units should be set  up in 
such areas and such areas  should be 
given preference which is not being done 
at present.

In the end, I would like to say a few 
words on Demand No. 48 and Demand 
No. 90.  Protracted correspondence  in 
going on between the Central Government 
and the Government of Jammu  and 
Kashmir for the last four years regarding 
confering a  Scheduled,  Tribes  status 
to the people of Ladakh  region  and 
this matter has also been raised  in this 
House time  and again.  The  Central 
Government is shifting the responsibility 
on Slate  Government and  the  State 
Government is shifting its responsibility 
on the Centre.  No result has been 
achieved even  after four  years  of 
correspondence.  1  would request  the 
hon.  Home Minister  to  depute  a 
Minister from the Centre  to Srinagar 
and he should discuss this matter with 
the Chief Minister and the Cabinet and 
get Article 342  implemented  in  our 
State.  I would request that there should 
be no further delay in its implementation. 
Our people are waiting very patiently. 
You already know that our district is 
on a very sensitive Border and you are 
also aware of the daily happenings in 
the Aksai Chin sector and the Kargil 
sector.  You should keep this always in 
mind that our jawans are posted at the 
height of 20.000 to 22,000 feet and 
some of them have lost their arms or 
legs due to extreme cold.  The soldiers 
are performing their duty for the security 
of the country.  1 do not know as to 
what are the hurdles in the way of the 
Central  Government  or  the  State 
Government in extending such a minor 
concession.  This is a temporary measure 
and then this can be extended further 
for five to ten years as it is already being 
done in the  case of the Scheduled 
Castes and the Scheduled Tribes.  We 
request the Central Government to pay 
attention to this aspect.  If you look to 
the history of the country,  you  will 
see that our region has always been
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fiahtina for the country. Whenever any 
country has launched a war against our 
country, our region has always been 
Joyal to the country. A war wa s fou&ht 
in our iCCtor in 1948, thereafter wars 
were fouaht in I 962, 1965 and 1971 
and our people bavc always been on 
the fare front' in all these wars. Our 
people have made sacrifices for the sake 
of the motherland. Many jawans have 
been killed. This docs not however. 
mean tbat it is only our se.:tor which fight 
the wars and would ala fight wars alone 
in future. I appeal to you that you should 
pay attention towards this aspect and a 
decision s hould be taken at the earliest. 

Now, I would like to touch one point 
r ciiardina the people of the hilly areas. 
There is a special Central School at 
Kamla Nehru Na8ar. Ghaziabad in 
U.P. in the. school 20 to SO children 
from the hilly regions of Ladakh, 
H imachal Pradesh. Uttar Pradesh as also 
from i i~  Arunachal Pradesh, Mani-
pur etc . arc admitted every year. These 
children have been shifted to this school 
fro m their old schools recently but the 
condition of the bui•ing of this school has 
started dctcrioratina. Electric fittings arc in 
very bad shape and system of drainage 
is also not good. I request the Minister 
of Housina to v isit the school and sec 
for himself the condition of the school 
and take necessary steps in this regard. 

With these 
Supplementary 
presented by 

words. I support the 
Demands for Grants 
the boo. Minister 

~  KRISHNA SAHi (Bcgu-
saraiJ! ·Mr. Chairman, Sir. I rise to 
support the Appropriafion Bill, l 98S 
"'hich has been introduced in the House 
y the hon. Finance Minister. 

,,. 
Mr. Cbairmao, Sir, appropria tc step!i 

have bcco ta ~ by the De_partmcots to 
which fuods have been allocated. The only 
lacuna !s that ro ecparatc p ro vision has 
been made.in 10.;poct o~ arowth. rate of 
women althouah attention is being paid 
towards t~ ir cvclop ~· t and our Prime 
Minister has al~ cxprcucd 1 bis concern 

for their development. He is of the 
view that there s h ould be all rouod deve-
lopment of women; educatio n should 
spread among them and their health 
should be good, but the only short-
coming in this  Bill is tha t no separate 
provision h u been made for all these 
things, It would have been better if 
separate allocatio n  w ould have been made 
for the development o f  women. Even 
then I hope that the efforts of our Finance 
M inister to streoathco the ccooomy are 
commendable. 

I do not want to 10 into the figures, 
but r would like to draw th., attention of 
the hon. Minister towards a few points. 
Our Government is making huge invest-
ment in the development w.>rks. but due 
to incrcasina popula1 ion. the people arc 
not gcttin1 the benc:fit which they should 
have go t otherwise. Even after so many 
years when we ao to the countryside we 
find that drinking water is not available. 
Buildings of m any Seo::ondry Schools and 
Primary Schoo ls arc not in good condi-
tion. Even if buildings arc there these 
arc in very dilapidated coodition and 
students attc:nd the classes in the open 
even in the rains. Thcac arc no means 
of communication a n d women have to 
walk m any miles to reach the Sub-
Hcalth Centre. This matter has to be 
given serious thouiiht that what is the 
reason tha t such a situation is continuiog 
despite sis Five Year Plans and even ar1cr 
3 8 yea rs of independence. This shows 
that there has been some shortcoming or 
some defect somewhere in the policy itself. 
due to which the poor arc nol able to 
come above the poverty line and arc not 
able to make satisfactory proarcss. Even 
now the standard of living of our rural 
people Is not satisfactory. 

I would. therefore, like to put forward 
some suggestions. My first sus1cstion is 
that the time for presentation of bud,et 
should be chan1cd. At present what 
happens after presentation of tbc budget ? 
During the month of May, base funds 
arc allocated by the State Govcromcnt, 
for various schemes regarding irrigation. 
education and drinkina wa1cr supply. 
Thereafter government procedure takes 
it1 own li~  Wbeo a achemc rca4'hcs the 
block level froQl tbc Socrclariats it takes 
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two or three months.  Thereafter rainy 
season starts and all the projects come to 
a halt.  Generally Engineers, contractors 
and the government officers are benefited 
and not the deople,

1 would like to cite one example here. 
In my consUtuency. Badhahiya-Mukama 
Trtl Project̂ has been going on for the 
last twenty or twenty two years.  Every 
year a sum of Rs. 40,000- or Rs. 
50,000- is allocated, but all the annual 
allocation is not spent oo any dcvJop- 
ment work  We do n;U knjw is  to 
where all the amount is spent.  This pro
ject has b̂en going on for the last 20 or
2 5 years and has not yet been completed. 
The Government should look into this 
matter and find cut if this scheme  is 
etfective or not.  If this schcme is not 
fruitful, it should be tib indened and if it 
is  really  fruitful,  it  should   b.: 
completed  in  a  fiKed  time  in  a 
planned  manner.  I would  like  to 
cite yet  another  example.  A  crash 
scheme for drinking water supply had 
heen formulated for our area.  There 
w;is drought in rny area in 1967 and the 
Central Government had granted crores 
of rupees to the State Government.  Now 
it is 1985 and those projects have not 
yet been completed.  When 1  was  a 
member of the Assembly, even daring 
those days I had raised this matter there. 
Thereafter, I raised this matter in this 
House in 1980 and again I am raising 
this matter here.  I request that such 
projects which have been going in since 
1967 should be completed at the earliest.

r*

The Government had  formuliited  a 
policy that roads would be constructed 
in every village having a population of 
1,500 or more and such Toads would be 
known as link roads.  Work is going on 
even noŵ but the roads have not been 
completed.  Every year, material worth 
lakhs of rupees is purchased, but work is 
not making any progress at all.  In this 
manner, huge funds arc spent in ihese 
projects, every year but no result has 
been achieved.  The amount is  multi
plying from lakhs to crores but the benefit 
accrued to the people is almost nil.  My 
first submission, therefore, is that time of 
budget session should be changed and

all the formalities should be completed 
by September, 85, what 1 mean to say 
is that budget should be presented every 
year in the month of July and all tha 
formalities  should  be  completed  by 
September so that  development  work 
could be undertaken from September to 
May.  My second suggestion is that long 
term  project  should bs  formulated. 
People in our-coantry are suffering a lot 
due to floods and droii ĥt.  This issue is 
discussed every year in this Mouse and 
G.vernment spends hundreds of crores 
of rupees on various schemes to check 
floods and drought.  All of us know this 
fact that the real reason for floods and 
drought is imbalance in  the  Nature, 
No dredging is undertaken in our rivers 
and drains, as a tesult of which water 
level in the rivers is g ing up and this 
has  been  causing  floods.  Therefore, 
dredging corporations should be set up at 
State level and at Central level.  These 
dredging corporation wojid remove the 
silt from the rivers and would  clean 
them.  The minor  and  small  rivers 
would be cleaned by the SlVMi Govern- 
menrs and hig projects would be under, 
taken by the Central Government.  If 
such dredging corporations are set up in 
the  States,  the Genual  Government 
should keep a watchover them so chat they 
may not meet the fate of State Tubewells 
Corporation or Electricity Boards.  Their 
condition is very miserable  and  they 
cause more benefit to som̂ other people: 
than  to   the common masses.  This 
should not happen in the case of dred
ging corporation.  The  purpose,  for 
which this corporation is to be set up 
is TO benefit the common people.

Thiidly, as our colleague has alo said, 
the overall assistance provided by  the 
Central Government to various States has 
been raised to 3 9 percent from. 13 per
cent provided earlier̂  It is a very com
mendable thing.  We hope that it would 
increase the opportuniie: pf development 
further.  It is absolutely correct that all 
the work has to be executed  by the 
State Governments, but there is a heavy 
responsibility on the Central Government 
as welL  The price rise in  discussiid 
about every day, but it is the responsi
bility of the Stale Government to take 
steps to check hoarding, so hat it is
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eliminated completely. The Central 
Goveromcnt has formulated other 
schemes to check soil erosion. There is 
soil erosion for miles toacther aod funds 
for the purpose are provided by the 
Central Government but after all pro-
jects have to be implemented by tbe 
State Governments. My submission is 
that when the Central Government pro-
vide the funds to the State Governments, 
the Central Government is accountable. 
It is •II riaht that the State Government• 
have to nccule the projects, but the 
responsibility of the Centre does not 
cod wilh the allocation of funds. The 
Central Government has to ensure that 
the funds allotted for a II these projects 
arc not diverted to other projects. Maxi-
mum number or people should be bene-
fited. De"elopmcot oriented schemes 
should be formulated, lo this Con-
nection, I would like to say that there is 
a proposal to set up model schools in 
J 00 districts of the Countr)'. I would 
like to submit that such model schools 
should not be confined to only 1L0 dis-
tricts, but instead they should be set up 
in very district of the country. I would 
request the hon. Minister that this 
scheme should be implemented at the 
district level throuahout the country. 
Even if more funds have to spent for 
this purpose such funds must be provided 
for this purpose. Bia projects would 
c t~ .to be formulated and there is no 
need &o interrupt their work, but 1 would 
liU ... 1ubmit that minor schemes are 
not beloa formulated these da)'s. People 
say that dcvelopm<'nt schemes at the 
block Jcyel would be undertaken by the 
local officials. But small works like 
cleaoin1 of ~ lls  boring of hand 
pumps or tube wells has come to a halt 
these da)a: No work is beina under-
taken and it appears lhat development or 
villaacs has come to a standstill. I would, 
therefore, like to draw your attention to-
wards this matter. 

In the ead, I would like to say that if 
I refer to all the miner problems, there 
would be no end to it. lf the disease is 
to be cured, tho symptom.a of the disease 
must be removed first. Unless the hon. Mi-
nister takes atepa to root out the besic coune 

. of the disease, the disease is not aoing to 
be i:urcd ••• (l111«rr11ption.r). As I have said 
earlier, only guidelines have not to be 
issued to the State Governments, but 
they should be aiven a time bound pro-
aramme and the State Governments 
should be m ade accountable. The State • 
send their schemes, under RLEGP 
whether they are irrii:ation schemes or 
road plans. They say that they have to 
build SOOO k .m . of roads, This plan is 
approved and scot back. But · my 
suc;grstion is that there should be block-
wise master pl2os. We talk here of rcaio-
nal imbalance but there is developmental 
imbalance from block to block. There-
fore, whether it is roads, whether it is 
schools, hospilals, we should prepare 
block-wise ma4'tcr plans. We should 
have master plans under our N .R .E.P., 
l . R . D .P. and similar other programmes 
which should incorf'orate schemes of 
different blocks aod submitted to Central 
Government, They should have pro-
visions by way or incentives and the 
blocks showing good performance should 
act incentives, 

I express my a ratitute to the Central 
Government that they have sanctioned a 
Rs. 200 crore Capro-Lactam Project 
for our regions. We hope that it will aenc-
rale employment potential for 1ood 
number of youngmcn lhere. I would 
appeal that this project should be ~ pl

meotcd as per schedule so that the hopes 
llPd aspirations that have been aroused 
in 1he people are rul ill~  This should 
be executed under a time bound pro-
gramme or otherwise the cost will 
escalate with the passaae of time. 

With these words I thank you for 
givina me an opportunity to speak. 

[Efrlllsh] 

SHRJ AMAL DATTA (Diamond Har-
bour) : Mr. Chairman, Sir, when I 
spoke on tbe Budget in March this year• 
I had said that like last year 1984, tbc 
deficit ~hich was shown in the Budaet, 
would ultimately become three or four 
time1. In 1984 Budaet, the oriaioal 
deficit was shown about Ra. 1600 crores, 
which became throe times at the ead. 
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and my prediction was similar this year 
also. We have aot the fir,t instalment 
of that here in these Supplementary De-
mands for Grants. 

The orisinal deficit in the Budttet was, 
if I remember correctly, Rs. 3349 crores 
and now another Rs. 3872 crorcs is 
souaht to be added to that deficit. We 
have to assume the whole of it as deficit, 
because there is no note contrary to 
that, no note sayina that by virtui: of. 
the Government so-called effort of better 
implementation or better workin& of their 
taJtation propOiab, they will be able to 
recoup some of this deficit, and . thcr..:forc, 
the deficit will not be as much as it 
otherwise looks. In the absence of that 
kind of a statement or note in these 
papers, we assume that this amount will 
be addc:d in the deficit which is already 
there in the Budget pr,.,posals. 

This will mean further pressure on the 
prices. I am not against deficit financing, 
but look at the type of eJtpenditurc 
which we arc goin1 to make, and for 
which we arc wanting this· additional eJt-
pcnditure. I ha,·e nothing against the 
small transfer of r~sourccs for the rural 
sector throuah an increased grant of 
Rs. 1 2 I crorcs for the National Rural 
Landless Employment Guarantee Pro-
aramme and NREP Programme. All 
r 115ht, but tbis docs not explain your 
Rs. 3 800 crores. Some of it, Rs. I 600 
crorca which is being given to the States 
as a medium-term loan to cover up ninety 
per cent of their overdrafts is an un-
necessary eJtercisc. It was not at all 
needed, because the States were taking 
their ovcrdr:1fts from the Reserve Bank 
and you could have said th:.it this was 
the the ceiling, beyond which they could 
not ao. This conversio . ., into medium-
tcrm loan,  1 do not know, how it 
benefits and whom it benefits, and 
then saying that their ceiling is so much. 
For that again the ways an means advance 
to the State11 has to b " made. I hope, 
the Finance MiniMer would be able to 
cJtplain to us cJtactly whom it benefits. Is 
it just for the purpose or impo-;ing some 
kind of a restriction oa the Stares, dis:.. 
ciplina the States, ·or whe her it rcal~  
bcndlts somebody in the way of financin1. 

in the way or economic situation 1 We 
woald very much like to know that. 

Then, there are certain proposals which, 
if already implemented, would not have 
imposed this adjitional burden. The 
ConstHution was a ~n  last year for 
the purpose of introJucinii a ocw source 
of revenue to the States. I think, that 
was Forty-Sixth amendment for lntroduc-
ina coosianmcot tax. But that leaislation 
has not yet been brought to the Statute 
B?Ok. Only Parliament can do that. 
Neuly one year has gone by, and yet 
the Bill has not been introduced here. 
This miaht h:ivc obviated the ncce.sitv or 
giving States this m,.,ney because the States 
would have had a11 additio11al sourco of 
fina nce . Although you pass:d the Con-
stitution (Amcnd:n:nt) Bill in a hurry, 
you have not iotro uc~  the Bill. You 
arc thinkin1 ov:r it now. 

Shri P.>ojari has gone on record, while 
nn-;wcring to a question in Parliament ; 
he has said that this is a new· Govern-
ment and therefore, this has to be rc-
rhou1ht whether coosianmcnt taJt should 
be introduced or not, as if when there is 
a new Prime Minister and a new CJbincr. 
Government losses its continuity. The 
earlier our Minister undcntands that 
Government is a continuous affair, the 
better for us and for the country. I hope 
th3t this consignment ta1' prClposal Bill 
will not ~ left by the w.iy-side and th3t 
it will be introduced to sec that the 
States' resources are increased and th~ 

Central G':lvernment is oot put to the 
necessity of reimbursing them or 1iving 
them more found9. They can always 
sivc them more funds and we have al-
ways claimed that the States nc~  more 
funds 10 be able to discharge their consti-
tutional duties a respect of'Hcalth, Edu-
cation, Water Supply, Aariculturc and 
what not in a b;tter way, becau.c th y 
arc closer to the people and they have to 
~ rvc the ne.:ds of th i people. But the 
resources have not been made available 
to the State ovcrn cnt~ and the Cent ·at 
Government may d, it immedia•o'y. 
Otherwise th: State Governments will 

llap~  

There are certain expenditures wbicb 

, 
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are incurred, only because the Govern-
ment is iocompctc.:nt. I can give you 
eomc eumplcs. Subsidy to FCI is 
Rs. 250 crorcs. What is the differcn.:c 
between the purchase rricc or oo ~rains 

and their sale price by the FCI ? It is 
es much as 0.90 p:iiac per KG and 
still the FCI has to be given this subsidy. 
That means. their overheads arc too much 
and that their losses are tou much in 
handling, in storage and in everywhere. 
Therefore, this money hu to 10 from the 
exchequer. This is iccompctence. 

Then. for the NJMC-National Jute 
Manufacturing Corporation, it is ab,>ut 
Rs. 45 crorcs. Why 7 Again it is b-..:-
cause of incompetence. The private 
sector jute mills of the size of the NJMC 
mills, have all made profits. There are 
seven or nine mills - I do not ex-ictly 
remcmber--in the NJMC. They were 
the leaders of the jute industry. They 
fell sick because or mismanagement and be-
cause or siphoning of the resources by the 
private sector. With good management, 
these mills are capable of making proflt 
and if the traditional market is no longer 
there, if the prices are not going up with 
the cost of production, there is always a 
possibility for diversification. I do not 
know why these mills, the best mills unde.r 
Government control, <"annot go r.,r diver-
sification. from which they could have 
made profits aod by which they could 
have euatained the mills without any sub-
sidy from the Government. Sir, I know 
that ia Bangla Desh, new mills which are 
set up can produce jute carpets which are 
as aood as woollen carpets. It is called 
woolleoiscd jute. In Thailand. there are 
two jute mills, one of whic h is entirely 
used for the purpose of producing jute 
carpetit. lo India, in spite of our being the 
oldest in the industry and in spite or having 
the technology, we are not doing it yet. 
The Government cannot manage it either 
because the Government is incompetent 
or because it does not have the philo-
sophy or makins the· public sector under-
takings self· sustained, profitable and 
efficient. 

There is a third one, a small amount of 

1985-16 • 

Rs. 3 .46 crores for nationaJisatioo of sick 
tea units. 

17.00 bn. 

These sick tea units have been under the 
management of Central Government for 
a very long time, for at least, 1he last 
X or I 0 years and toda y they say that for 
nationalisation this amount of Rs. 3  4 6 
crores is to be spent Why 1 We h~v  
already spent much more th;in that when 
they were under the management of the 
Government. Do you have 10' pay 
compensution to th" owners who had 
abandoned and ran away ? J have 
personally visited two of th ~ c gardens 
One of them was Pash<'k Tea Gardens· 
I do not know how much co pcnsatio~ 
you have cakulatcd for Pashok Tea 
O a t n~  When I went there and asked 
what was the condition, before the 
Government took over the management 
they said that the owner used to com; 
only for two months in a year and used 
to get as much tea leaves as pouiblc and 
then go away and only for those two 
months, they would pay some salaries to 
the workers, s ome wages to the workers 
the next ten months the workers h:id t~ 
fend for themselves. Js it this kind or 
employers to whom you have to pay 
compensation for which you have allo-
cated lhis 3.46 crores? Today, 1hc con-
duion of Tea industry 1s better and there-
fore, nobody should leave his tea gardens 
and so away making it abandoned tea 
garden. But ten years ago when TTCI 
tuok over these tea i•irdens, they were in 
a very bad way aud so the owners have 
abandoned them. Now for all these 
gardens, the Tea gardens which were 
abandoned then, you are keeping aside a 
sum of Rs. 3.46 crores for there compen-
sation. So this is the total incompetency 
of the Government for they are frittering 
away wasting the public money. The 
second act of objections arc aaainst those 
which arc truly and totally objectionable 
type or expenditure, for which the 
Government is asking for money. Four 
hundred crores for investment in nation-
alised Banks. Why 7 Can•t the nation-
alised Banks senerate funds ? What is 
the amount lent ~  the oationalilCd Banks 
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in a year 7   Is it not  soniethiDg like
50,000 crores and out of 50,000 crores
can*t they generate enough profit to be 
able to meet the requirement for their 
self.generating  growth and they want 
money for the public scctor, why   It is 
totally either incompetence, lack of vision, 
lack of efficiency and lack of foresight, or 
the different combination of all these.

Then, loan to Municipal Corporation 
of Delhi for power generation is Rs. 75 
crores.  To which other State Govern
ment are you giving this loan of 75 
crores or nearabouts   None.  Why do 
you have to give this loan  to Delhi 
Municipal  Corporation   There  are 
thousands  of  Municipal Corporations, 
there are at least 4 or  5 metropolitan 
cities where also people are suffering from 
lack of electricity, but you are not giving 
the money  there. Are  the public funds
collected by the Government of India 
only for Delhi   People are suffering in 
all metropolitan cities for lack of electri
city.  The  Capital does not mean that
people here need more electricity or 
should enjoy more electricity. You just see 
that the  Government offices have got 
electricity that is all. It is alright, you give 
75 crores to all metropolitan cities, other
wise it is pure and simple  discrimi
nation.

Similarly, you  are giving ways and 
means advance to DDA Rs. 15 crores. 
Why    There  are  the  development 
authorities in every metropolitan city. 
Are you giving them any one paisa 7 
No.  You are giving only to Delhi. 
Delhi is already the best developed city 
in India and there you are giving more 
money.

Then another very peculiar thing today 
is that among the Government of India 
Undertaking the richest is ONGC.  For 
ONGC to operate its offshore vessels a 
new shipyard is needed.  For that ship
yard, the Government has to bear Rs. 1 9 
crores of expenditure.  ONGC makes a 
profit of how much, Mr. Poojari   Is it 
Rs. 700 to Rs. 900 crores 7  But they 
cannot pay for this.  I am not going 
item by item.  I have picked up just

some of the items.  But it seems to me 
that these expenditures are totally objec
tionable, because cant a Corporation 
which makes a profit of Rs. 700 crores to 
Rs. 900 crores pay for its own ship-yard 
which will be required only for it 7  It 
is stated here : it cannot be used for any
body else, i.e. except for the off-shore 
vessels of ONGC. For that, this shipyard 
is required, and the Government has to 
pay for that.

Then, the funniest thing is the import 
of coins.  How many Mints do we have 7 
I know for one thing that the Calcutta 
Mint does not work to full capacity.  At 
One time,  I had  the opportunity of 
investigating that Mint.  It does not work 
even up to one-fourth of its capacity. 
You do not utilie the facilities which are 
available in this country, but import coins 
from abroad.  Even in British days, 1 
think coins need not have to be imported 
ffom abroad.  They were minted here. 
Government has reached at a stage when 
it cannot do even this.

Then there are certain expenditures 1 
would classify as reckless, i.e. you are 
now going to spend Rs. 300 crores addi- 
tionaily for Viag  Steel  Plant,  and 
Rs. 290 crores additionally on National 
Aluminium Company.  For one thing, 
you have got to explain what is the total 
estimated expenditure, how much has 
been spent ; and with this addition, what 
will be the expenditure.  We are quite in 
the dark as to what will be the effect of 
this expenditure.  Will it be an expendi
ture whose fruits would be available next 
year or the year thereafter ; or for the 
fruits of which we have to wait for ten 
years   What is the Governments pro
gramme to complete the Viag Steel 
Plant 7  I am told that the total esti. 
mated expenditure is more than Rs. 7,000 
crores ;  and  with  this  addition  of 
Rs. 300 crores, this years expenditure on 
it, I think, will be about Rs. 485  crores. 
With that, what will you have achieved 7 
Will that mean that this will be completed 
next year ; or will it be completed ten 
years hence 7  If it was next year, I 
would give you full marks for spending 
this additional amount because you will 
get the fruits of that next year.  But if
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it is ten years hence, you need not have 
done it now. because you are already 
putting so much pressure on the economy 
by expenditures which are infructuous in 
their short run.  This will not yield any 
result now ; you could have compressed 
the programme into 3 or 4 years ; and in 
that, you could concentrate all your 
expenditures, so that you get your results 
quicker.

I am not against Viag Steel Plant. 
We want that steel plant. But revamping 
of the steel plants that we have got, will 
pive us much  better results.  Govern
ment is not thinking on those lines.  May 
be they are thinking, but they are not 
doing anything.  We are to-day produ
cing whatever steel we were producing
20 years ago.  I think your total steel 
production in the public sector has not 
increased since Bokaro came in line, 
which was in 1970 15 years ago.  So, 
this is the position ; and there, we are not 
able to utilie more than  60% of the 
capaiity  So, why not utilie ttie rest of 
the capacity 7  For that, we will have to 
put up huge industries which use steel. 
Whatever steel we are producing, if we 
produce another 5 million more, then 
there is a glut.  Why   Because there 
are not sufficient industries using steel. 
So, instead of putting money there, we 
hould have industries which will increase 
the use of steel.  We are putting money 
in making more steel, i.e. putting the cart 
before the hore, which is the usual way 
of Governments woiking.

1 am calling them reckless expenditure, 
because of this reason that this is not a 
Suitable time for going it.  We have 
ulready put a pressure of about Rs. 3 3 49 
crores in the last Budget.  Now you are 
putting  an  additional  pressure  of 
Rs. 3 800 crores on the economy.  You 
have already staled that this is the first 
batch of Supplementary Demands for the 
Current financial  year.  So, you are 
giving us a warning that there will be a 
second and a third* batch of supplemen
tary demands.  This will not be the end. 
Next time you may come with Rs. 5000 
crorei and then again with something 
mure.  What 1 am trying to tell you is

that you take some guidance from this 
when you formulate next supplementary 
demand.  Please do not fo in for  that 
kind of expenditure whose results will  be 
available to us only 7 years, eight years, 
ten  years  hence.  In  supplementary 
demands you have to concentrate on that 
kind  of expenditure which will yield 
immediate results.  There are many pro
jects which are held up for lack of Rs. 7 
crores or Rs. 5 crores and like that.  You 
please concentra.te on  them and finish 
them so that we get results instead of 
doing this kind of thing in the supple
mentary budget.  Of course, getting sanc
tion does not mean that you will be able 
to spend money ;  I am sure, you will 
not  be able to do that.  The main thing 
which I find lacking here is an awareness 
of where the mony is to be spent, that is. 
an awareness that  70 per cent of the 
Indians still live in the rural sector.  So, 
it  is  rural  industry, agriculture, etc. 
These are the sectors where money is to 
be spent.  Out of Rs. 3,800 crores, how 
much  money we spend  in  the rural 
sector 7  That is  not even  Rs.  300 
crores.  This is how the governments 
total attitude is. This not people-oriented 
government ; this is a government which 
is big business oriented, and therefore the 
emphasis is on the steel plants ; it is not 
because there is a demand from Andhra ; 
it is because already they have got all the 
contracts ready ; these contracts have to 
be signed quickly.  So, this money has to 
be approved by the Parliament.  Sô th s 
is a big business oriented government. 
The original budget was that, and this 
supplementary budget is also like that.

for Grants {General ̂ 452
1985-86

This is, therefore, a  big  business 
oriented supplementary budget which you 
have placed before us, and for that 
reason. 1 oppose mot of your demands, 
though not all, particularly 1 do not at 
all oppose those demands which are 
oriented towards the rural sector.  Those 
1 support and I wish that in the next 
batch of supplementary  demands  for 
which you tiave already given us a notice 
that you are going to bring one some 
time or the other, you please see that 
50 per cent or more of the money that 
you get by way of supplementary demands 
does into the rural sector.
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(Tran.flntfon) 
SHRJ LAL VIJAY PRATAP SINGH 

(Sarauja) : Mr. Chairman. I support the 
demands for supplementary grants, As 
you know, the public reaction to the 
Budget presented this yl"ar has been very 
cncour1in1. People belonging to diffe-
rent shades welcomed it, They t :rned it 
as a comprehensive and practical Budget 
they also expect many thing from it. The 
supplementary budget presented today 
is also welcome. As we all know. every 
head or a family has to prepare his 
annual b vdget , and it is a very difficult 
job for him to anticipate the income and 
expenditure for the whole year. 

J 7 .15 hrs. 

[MR. DEPUTY S PEAKER in the Chair] 

One can early imaaine how difficult, job 
it will to prepare a budget for the whole 
country for tbe whole year and those 
who condemn it out right have not g iven 
a serious thou1ht to it. 

Sir, to say that this Budget has pus-
hed prices is wrong according to me 
because prices do not have any d istant 
relation with it. This is very clear. 
There has been some price-rise and the 
fl!ctors are self-explanatory. This is 
of permanent n ature. a purely tem-
porary phenomenon and its effect will 
also not be. 

80 per cent of the Indian people line in 
villages and subsist on farming . We 
should not r a ise · eye brows if they are 
able to earn a partial income from the 
side of foodgrains. It is a fact the our 
entire eneray, Governments Full night is 
directed towards Jiftina the poor above 
poverty line, amelioratina the lot of 
presanti1, tillers, small and marginal 
farmers or landless farmers and there-
fore, if there has been some iocrc:&lse in 
the price of food articles, I do not 
think there is anythin1 wrooa in it. It 
will improve the economic condition of 
the poor. it will make some difference. 

So far as the landless poor are con-
cerned. Ooverement have made adequate 

arrangements for them also. Pair prico 
shops have been opened for them. I can 
talk of Madhya Pradesh. A sum of Rs. 
200/ - per capita is bcin1 spent through 
cooperatives. It is a stuperdous taak. Wo 
are spending such a fabulous sum by 
&iving it as 1rant for supply of gooda 
through fair price shops, It follows that 
similar arran1emeots exist elsewhere. It 
is a good thins and there is need to 
augment this amount must be increased. 

I shall fa il in my duty if I do not 
mention the irregularities, malpractices 
being committed in these fair price shops, 
The articles meant fo r the part do not 
reach them and a very had situation is 
created. They do not get them at reson-
able pri.:e, such things have very bad 
effect. I shall a ppeal to the hon . 
Minister to provide for the mos t stringent 
punishment to the corrupt and him of 
imprisonment for fair price shop holders 
indulging in such se rious irregularities. 
It is necessary that most deterent punish-
ment is awarded to these who swallow 
the good supplied for t he poor. They 
should be dealt with firmly. 

Mr. Deputy Speaker, you are aware 
of shortaac of small coins and currency 
notes of smaller denomination in the 
country and it is m atter of pleasure that 
Government have taken effective steps so 
much so that they are being imported. 
But I w.:>uld submit that arrangement 
should be made to manufacture them 
soon in the country and supply them in 
the market, You know the shortage of 
small coins, smaller notes fo rces the buyer 
to settle for round figure and the article 
priced at Rs. 1 . I 0 is given ·for Rs. 2 / - . 
This helps sudden p r ice rise with scrio"' 
consequential results, Steps should, 
therefore, be taken in this direction at the 
earliest. 

You must have noted that the p r ivate 
sector progresses by leaps and bounds but 
it is reverse so far as public sector ia 
concerned. The top heavy adminis-
tration and undue over head expenditure 
is responsible for continued losses in the 
public sector. I shall suagcst firm action 
to remedy the situation and cancellation 
Of all tranaacliODI involving losses, 
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responsibility should be fixed to ensure 
that the person charged with the job does 
it properly and efficiently.

You know, Madhya Pradesh is the 
largest State in the country and  has 
several blocks and the State Government 
had sought centres clearance for creation 
of 110 new blocks, but for some reasons, 
the proposal is still pending.  This should 
be expedited as you know we can lift 
inany more poor people above poverty 
line by creating these blocks.

Mr, Deputy Speaker, Sir, I have little 
time at my disposal and so I shall restrict 
myself to say a few things about edu
cation.  The problem of education is a 
big and current problem.  It is before 
us.  You know we have single teacher 
school system in our State in most of the 
areas.  You will have to look into it. 
There is need to mike them fall-tims 
school.  We should expand the railway 
network throughout the  couitry.  Ths 
question of expansion of  air services
will have to be given a serioas thought. 
Aerodromes will have to be constructed 
at various places to make available trans
port facilities.  Setting up of television 
centres is being taken up vigorously.  I 
corns  from a  backward   district  of
Sarguja.  There is imperative need for 
opening a T.V. Centre there.

Similarly, positive  steps  should be
taken to set up industries in  No.indus- 
try districts. The country is  far behind
ia matter of supply of drinking water. 
Adequate development is necessary  on 
this front.  Means of irrigation also need 
special attention.  Lastly, 1 shall under
line the importance  of  forests.  They 
should be developed adequately.

With these words, I support the De
mands for Supplementary Grants,

DR. G.S. RAJHANS Jhanjharpur) : 
Mr.  Deputy  Spbaker, I support  the 
supplementary demands but 1 shall like to 
say a few things in this connection.  I 
am not a professional politician, I am a

journalist turned politician. I have come 
into politics from the world of jonrnalism 
and therefore many things pinch  me. 
When I visit my constituency or  any 
other rural area 1 find to my dismay that 
even one per cent of the money being 
spent does not pereolate to the poor... 
{Interruptions),  I am talking of Bihar. 
I can prove that even one per cent of 
it does not reach the poor.  It goes to 
the contractor, to the engineer or to the 
middleman who work as brokers.  In 
the supplementary demands  you  have 
inter alia provided Rs. 121  Crore under 
R.L E.G.P.  and  Rs. 42 crore under 
Rural  Functional  Library  Project.  I 
would like to know whether there is any 
agency to monitor, to surprise to overseas 
where the money is spent 7  I come from 
North Bihar where lakhs of people are 
affected by drought and crores of rupees are 
spent.  A great scandal is going in there. 
The work of construction of roads is 
taken up just before floods and all those 
roads are washed awa by floods.  No
body has ever  tried  to ascertain the 
number of  roads constructed.  This 
type of reacketeering is going on there. 
Unfortunately none is realising the gravity 
of it.  A small  section  is  becoming 
richer.  There is resentment over this. A 
civil engineers becomes a multi million
aire in a small span of five to six years, a 
B D.O. becomes more of Crores.  Will 
this system never end   We are forging 
the country ahead, we want to lift the 
people above  poverty line,  but  we 
are far from reality.  The benefit is not 
reaching the people.  Our Chief Minister 
said yesterday that people of North Bihar 
are being ruined by fioods tecause of 
Nepal and Utter Pradesh.  I shall not 
say anything about  Uttar Pradesh be
cause they are our own people, but so far 
as Nepal is concerned, 1 shall certainly 
say that there cannot be anything more 
painful then this that they should turn 
these floods as means of their income 
while thousands of people on our side get 
ruined.  What is the fault of these people 
who are affected by floods who live on 
machans* raised platform) or boats for 
three to six months in an year.  Has 
anybody tried to took into this 7  They 
They cannot live the life of human leings, 
the money provided for their relief goes 
into the pockets of bvreauc ats, into the
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pookets of other and they never get any
thing.

[Englisĥ

SHRI MOOL CHAND DAG A : 5 Sir, 
it is 5.30 p m. now.  He can continue 
his specch tomorrow.

MR.  DEPUTY  SPEAKER :  I am
Deputy Speaker,  I will do it.  I will 
work to your interest.  Please sit down.

Dr. Rajhans, if you want to Continue, 
you can continue tomorrow.

17.32 hrs.

HALF-AN HOUR DISCUSSION

[Englisk\

Rise in Sugar Price

MR DEPUTY SPEAKER :  Now we
can ftake  up half-an-hour  discussion. 
The subject is ri:̂ in sugar prices.  Shri 
Mool Chand Daga, please be brief and 
put question.

\Transiation\

SHRI MOOL CHAND DAGA Pali) ; 
Mr. Deputy Speaker, Sir I am raising the 
half-an-hour discussion on the reply given 
to my starred uestion No. 6 5 on 
the 29th July.

The Sugar is selling at Rs. 8.50 per 
K.G. even today.  I ha\e with me the 
cash memo Goyal  Stores  Groceries, 
General Provision  Merchants.  Krishna 
Meno Marg New  Delhi one  K.G. 
Sugar Rs. 8.50.  It is the Cash Memo 
of day before yesterday and if you want 
I can lay it in the Table and you can 
verify it.  While sugar is selling at Rs. 
8.50 per K.G. here, it is available at 
Rs. 2- per K.G. in London.

I should say Government have  no 
Sugar policy.  They say that they want

to sell sugar in controlled rates.  May I 
know from the hon. Minister whether 
this sugar reaches the remote area con
sumers 7  There arc three  outlets  of 
sugar ration shops. Super Baar  and 
open market.  What criteria  here  you
adopted in releasing the imported sugar 7 
The Sugar year starts from 1 st Octooer 
and ends on 3 f st December.  At the 
beginning of the current year you had 
an opening  stock of  nearly 24 lakh 
tonnes of sugar and the production has 
been of the order of 60 lakh tonnes. 
There you dccided to go in for import of 
ten lakh tonnes.  You had thus a stock 
of 95 lakh tonnes as against the consum
ption of 8 3 lakh tonnes.  I think this is 
totally wrong. However, what you  say
is correct.

AN HON. MEMBER :  Wrong  as
well as correct,

SHRI MOOL CHAND DAGA : Yes,
both.  Sugar was cheap in the market. 
People used to consume more.  Now it 
is no more sweet it is tasting butter.  It 
is selling at Rs. 8.50 in the market. 
Hence no parties these days, neither from 
Keralites nor from the people of Karna
taka  Dual official policy will not now 
work.

PROF. SAIFUDDIN CHOWDHARY 
Katwa) :  Official policy is responsible
for this.

SHRI MOOL CHAND DAGA :  Dil-
corders are responsible.  The 20-poiot 
programme requires us to supply essen
tial commodities to those living in remote 
villages.  Will the hon. MiDinter be plea
sed to state the statewise number  of 
consumers and the quantity of sugar 
required for them   You said levy has 
been fixed for Sugar.  There are 386 
mills working at present which always 
under-weigh  the goods.  The modus 
opendi is secrect.  No body is there to 
check them the weight and Measurement 
Act has failed.  Some people form their 
cooperatives and underweigh sugarcane. 
After weighment, the Sugarcane goes for 
Chemical processing, which is done after 
every two hours to ascertain the recover 
factor.  But this chemical analysis  in 
never done.  When Sugar is ready it is


